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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE

TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. 1

APPEAL No.E/2370/2011-EX{SM]

(Arising out of Order-in-Appeal No. 164-CE/LKO/2010 dated 30/06/2011
passed by Commissioner of Central Excise & Customs {Appeals),
Lucknow)

M/s DSCL Sugar-Ajbapur, Appeliant
Vs.

Commissioner of Central Excise, Lucknow Respondent
Appeatance:

Shri Kartikeya Narain, Advocate for Appellant

Shri Sandep Kumar Singh, Deputy Commissioner (AR), for Respondent

CORAM:
Hon’ble Mr. Anil Choudhary, Member (Judicial)

Date of Hearing 211072017
Date of Decision 21/067/2017

e

FINAL ORDER NO=F07.20/2017. i

Per: Anil Choudhary
The present appeal is filed by the appellant against
Order-in-Appeal No. 164-CE/LKO/2010 dated
30/06/2011 passed by Commissioner of Central Excise
& Customs (Appeals), Lucknow. The issue in this appeal
is regarding dutiability on exempted final products
‘pagasse’ under Rule 6 (3} (i) of Cenvat Credit Rules,
2004.
2. The learned Commissioner (Appeals) have vide the

impugned order, remanded the matter to the Additional
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Commissioner, who vide subsequent Order-in-Original
No. 38-39/ADC/LKO/CX/2015-16 dated 22nd
September, 2015 has dropped the demand, in view of the
law, explained by the Hon’ble Supreme Court in the case
of M /s Balrampur Chini Mills Ltd. and alsc in appellants
oWn case.

3. Accordingly, this appeal is disposed of as in-

fructuous.
(Dictated in Court}
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